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REVENUE AND FORESTS DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, dated the 20th February, 2024.

NOTIFICATION

RicHT TO FAIR COMPENSATION AND TRANSPARENCY IN LAND AcQUISITION, REHABILITATION AND RESETTLEMENT
Act, 2013.

No. Sankirna- 2021/C.R.-21/A-3.—Whereas, section 10A of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of 2013), in its
application to the State of Maharashtra (hereinafter referred to as “the said Act”), provides that the
State Government may, in the public interest, by notification in the Official Gazette, exempt any of
the projects mentioned in the said section 10A from the application of the provisions of Chapter I1
and Chapter III of the said Act;

And whereas, it appears to the Government of Maharashtra that the lands mentioned in
Schedule-I appended hereto are required or likely to be required for the project mentioned in Schedule-
IT appended hereto, which is covered under clause (f) of the said section 10A (hereinafter referred
to as “the said project”) ;

And whereas, the Government of Maharashtra has ensured the extent of the said lands for the
proposed acquisition being bare minimum land required for the said project;

And whereas, the Government of Maharashtra considers it expedient in the public interest to

exempt the said project under section 10A of the said Act from the application of the provisions of
Chapter II and Chapter III of the said Act;

Now, therefore, in exercise of the powers conferred by section 10A of the said Act and of all
other powers enabling it in that behalf, the Government of Maharashtra hereby, exempts the said
project, in the public interest from the application of the provisions of Chapter II and Chapter III of

the said Act.
Schedule-1

Description of Lands
Village Bhatwadi, Taluka Shirala, District Sangli.

Sr. No. Gut No. Area as per Land Acquisition Proposal
(Ha. Are.)
(1) (2) (3)
Group number in private negotiation
1 113 0.30
2 114 0.13
3 115 0.16
4 126 0.22
5 127 0.45
Group No. in Land Acquisition Procedure
6 170 0.26+0.40=0.66
7 171 0.19
8 172 0.04
9 174 0.02
10 175 0.12
11 176 0.02
12 177 0.02
13 178 0.01
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Sr. No. Gut No. Area as per Land Acquisition Proposal
(Ha. Are.)

(1) (2) (3)
14 207 0.43
15 208 0.01
16 211 0.02
17 212 0.27
18 213 0.03
19 214 0.07
20 215 0.03
21 217 0.01
22 218 0.08
23 219 0.10
24 220 0.06
25 221 0.03
26 223 0.03
27 129 0.05
28 354 0.29

Total 3.85

Schedule-I1
Description of Project
Name of the Praoject Construction of Road from Glucose Factory Aundhi MIDC
to State Road No.150 (Km.3/400 to 8/00).
Description of Project Land acquisition of private land for construction of

KM 3/400 to 8/00 at Mauje- Bhatwadi, Taluka- Shirala
District- Sangli.

Details of Acquiring Agency

Executive Engineer, Public Work (W) Dn.Sangli.

By order and in the name of the Governor of Maharashtra,

SUNIL KOTHEKAR,
Deputy Secretary to Government.
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